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SHRI NITIRAJ SINGH CHOU-
DHARY : So far as we know, there has
been no chronic shortage of explosives for
industry, No miae has suffered for want of
explosives.

SHRI S. M. BANERIJEE : The hon.
Minister only said that the shortage has
arisen out of the strike of the employees of
Indian Lxplosives at Gomia. 1Is he aware
that apart from the strike in Gomia, there
is also a strike in the Indian Fxplosives
Ltd. at Kanpur ? What steps do Govern-
ment contemplate to end the strike ? Have
they refcrred the matter to the Labour
Ministry to sec that a negotiated settlement
is reached, because this is entirely in the
hands of the private sector, though some
control is there by Government ? What steps
have been taken (o see that there is no
shortfall because of strike, and whether a
negotiated scttlement has been reached or is
yet to bc reached ?

SHRI  NITIRAJ SINGH CHOU-
DHARY : The 1 abour Ministry are scized
of the matter in regard to the situation in
both Gomia and Kanpur,

To make good the shortfall in produc-
tion, Government have alrcady decided to
go in for an explosives factory in the public
sector. The feasibility report is due this
month.
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SHRI VIDYA CHARAN SHUKLA :
Because I answered in Hindi, probably the
hon. member did not follow ! I shall now
speak in English.
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SHRI VIDYA CHARAN SHUKLA :
The Question is :

sswhether Government ar¢ conducting
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an enquiry into the estate duty of Shri
Madahvrao Scindia of Gwalior and if so,
the conclusion arrived at so far.”

The duty is levied on the estate of a
person who has already died. Fortunately
Shri Madhavrao Scindia is still alive.

SHR]1 ATAL BIHARI VAJPAYEE :
But Shri Jiwaji Rao Scindia is the grand-
father of Shri Madhavrao Scindia.

WEQy WEEW : Wg % FE ATA
&), tRe TP & i ?

SHRI ATAL BIHAR] VAJPAYEE :
The Question is :

s*swhether Government are conducting
an enquiry into the estate duty of Shri
Madhavrao Scindia..."”

Who is this Madhavrao Sciudia ?

SHRI VIDYA CHARAN SHUKLA :
The estate duty has to be paid by Shri
Madhavrao Scindia,...

MR. SPEAKER : Who is alive,

SHRI VIDYA CHARAN SHUKILA :
...on account of the estate received from his
father.
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SHRI N, K. P. SALVE : The figures of
of the valuation of the jewellery given by
the Minister are simply startling. Ma, 1
know from the hon. Minister whether this
valuation was between the department and
the accountable person or whether any
approved valuer was brought into the
picture ?

Secondly, if the reopening of the assess-
ment on Estate Duty is based on the
allegation that the properties were alienated
or transferred at a value less than the mar-
ket value, the income-tax law is also auto-
matically attracted in terms of the Income-
Tax Act, 1951, section 50. May I know
whether the income-tax proceedings have
been reopened or initiated in respect of the
properties which are alleged to have been
transferred at a lesser value than their real
market value? If they have not been
inittated, may I know whether he will take
appropriate action in that matter ?

SHRI VIDYA CHARAN SHUKLA :
The valuation of the jewellery was between
the departmental representative and the
accountable person and no valucr was
brought in between. As for the second
question, it is a fact that in case any under-
assessment is found out certain provisions
of the Income-tax Act are attracted and if
it is established in our enquiry that what is
alleged is true, certainly proceedings under
the Income-tax Act will be launched against
the accountable person.

oY UHo Qo WAWAT : USTW AERT,
Fagqgmmagar g 6 =t a =
fafaay &Y g9& faar Y n=de g =r
qmAAT § WO WEET ¥ SAATIEI
Fgiv Iak fag g= sprarerd ® o
w¢ &t § &Y afe ag GO IgeE s R
oY g Aray <A fafuar Y ¥ & agw
fipar s a1 Y Tww@Er o X fedy
s d ofr faor & IA¥ W fear
AT

SHRI MOHAN DHARIA : Sir, it seems
that the Government bas not yet taken g
serious view of the matter., The property in
Bombay worth Rs. 3 crores to Rs. 4 crores
has been shown to have been spld st a
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nominal price of Rs. 60 lakhs, and herp
the black money has also been secured by
the Maharaja of Gwalior. Under these cir-
cumstances, may I know from the Minister
whether the Minister will immediately insti-
tute an enquiry into this affair and not only
take simple action but also prosecute these
people who have cheated this country ?

Mr. Speaker, I know from personal
sources and from other sources that there
are many parties involved in the matter, and
black money to the tune of Rs. 3 crores has
been aid to the Scindias of Gwalior and,
under these circumstances, is it not the duty
of this Government to take action agatnst
those who are involved in the matter ?
What has the Government been doing ?
This question was voiced in the Rajya
Sabha also, but I am sorry to say that noth-
ing has been done by the Government ; the
Government simply say that proper assess-
ment will be made ; that is not enough.
What we want 1s an enquiry, and criminal
presecution of those persons who deceive
this country. (Interruption). They should be
hanged.

SHR! VIDYA CHARAN SITUKLA -
It is a fact that some of the property of the
Gwalior House was sold at about Rs. 60
lakhs and within six months, part of that
property was again resold for Rs. 4 crores.
(luterruption.)

SOMF HON., MFMBERS
shame,

Shame,

SHRI VIDYA CHARAN SHIUKLA :
We have taken cognizance of this fact and
f can assure the hon. Member that we shall
make all due enquiries under the law to find
out how this came about, and what action
can be taken under the law regarding this
deal,

SHRI MOHAN DHARIA : Government
never took any action. (Imerruption.)

SHRI VIDYA CHARAN SHUKLA :
I can give the assurance that we shall go
into this matter and find out what action
lies with us according to the law ; and I can
assure the hon. Members of the House that
we shall take all action that is necesiary
under the law to set it right.

AN HON. MEMBER : When ?
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SHRI VIDYA CHARAN SHUKLA :
Immediately.
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SHRI1 8. B. GIRI : May Y know whether
the government has got any proposal to re-
assess the jewellery owned by the princes
and make them liable to tax ?

SHRI VIDYA CHARAN SHUKLA :
This limited question relates to one parti-
cular ex-ruler. { have already assured the
House that we will lock into the
matter,
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“The income-tax officer has got the
disctetionary power to wanrce the
penalty.”
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off woere rd oy o AfET a-
Araq wn ot ¥ fag @ afy e faar

a7 !

*“The income-tax officer has got the
discretionary power to waive the
penalty.”

st wifr guow: a9 R & fag
fgag @ &

MR. SPEAKER : This question has
taken quite a lot of time and all aspects
except the clephants have been covered. I
am passing on to the next item.

SHRI VIDYA CHARAN SHUKILA :
There is onc particular point on which I
want to answer. The hon. Member was
pleased to say that certain allegations were
made aguinst Dr. Karan Singh. It is abso-
lutely false. No allegation aganst Dr.
Karan Singh has ever been made so far. It
is bascless.

———

WRITTEN ANSWERS TO QULSTIONS

Opcning of New Branches of
Nationalised Banks

*94, DR. KARNI SINGH : Will the
Minister of FINANCE be pleased to
state °

(a) the number of new branches of the
nationalised banks opened in the year be-.
fore nationalisation together with the per-
centage of tise in the total deposits over
1967-68

(b) the number of new branches of the
said banks opened in the year 1969-70 to-
gether with the percentage of rise in the
total deposits over the deposits of the
preceding year ; and

(c) the extent to which nationalised
banks have been successful in mobilising
deposits ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) to (¢).
A statcment is laid on the Table of the
House.

Statement

The number of new offices opened by
the 14 banks, which were nationalised on





